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CENTRAL ADf^INISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI.

CCP 365/92 in
OA 1291/91

K.P, Oehare,

DATE OF DECISION; 23.2.1993

Petiti»n«r,

Wersys

Shri N, Bisue3,
Secretary (TO & DG(TD),
Dt, General of Tech, Devslepment,
New Delhi i Ore, ,,, Respendents,

CCHAfl;

THE HON'BLE MR. 3U3TICE U.S. flALIMATH, CHAIRMAN.
THE HON'BLE MR. I.K. RASGOTRA, MEMBEr[a).

For the Petitiener,

For the Rospondents.

Petitioner present
in person.

Shri N.S. MeKta,
Sr. Standing Counsel,

JUDGEMENT (ORAL)

(By Hon'ble Mr. Justice V.S, Malimath,
Chairman)

Uo accept the statement of the learned counsel

fer the respondents that a cheque of Rs.1698/- has been

sent to the petitioner on 19.2.1993. The petitioner says

that he has not yot receiv/ed the same. As there is evidence

to shou that the cheque has been sent by registered pest on

19.2.1993, US have reason to believe that it would be

served en the petitioner vary shortly. According to the
a

petitioner, there is alse/balance amount of Rs.124/-due.The

counsel for the respondents submitted that this is a very

small matter. He made a statement that if such amount, is

is due to bo paid to the petitiener, he uill instruct the

department to make good the balance amount also.

2. Recording the statement of Shri Mehta, these

proceedings are dropped.
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